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Sppl Iran L 	has a....-.ai led 	adverse 	i etnar ks 	re cui drd in 

hi': (iCR for the year 2O'H11O2. I he learned 	counsel C:' 	i 

app ii can L '55 	stated that., 	the iripu qn ed a d v e r sc r ems r 

are vaque and lack partic..I I a ru Theu adverse en kr Iru:: 

have i 	iL-ed a 	ra'v'e prejudice 	Lu the epplican L. He tad 

never beei I 	issued any 	iarn ii q or 	reprimand prior kr' 

record iiiq 01 	these adve file v epul Liriç 



he Lcaiiied .:ouin.el of appii:aiiL alSU suiiLc.iicicd 

in"L instruct ions on c:onf iden tial reforts have not been 

I 	 :1 	 LH . 	inasmuch as the adverse 

HhlrI one monLh of the ir 

he in q recorded nor have the r espon dents disposed of 

:licarst 	representation within three months of its 

cbtriission. 	The learned counsel also stated that while 

..HHHU..Led from typing test w,.eJ 

ecordecJ an adverse entry of 
C 

below averaqe against column Noii relating to 

rig, 

3,. 	On the other hand, the learned counsel of 

:.. 	..EI,.:... i .  

H 	H 

he did not improve his performance and as such adverse 

entries were recorded in his ACRa 	He furLher stated 

that noricommuri icat:ion of the adverse remarks within the. 

etipu Ia Led period asa also no........ disposal of applicant 

representatlon within three mon the has not caused any 

preiud:ic:e to the appLicant, iegarding entry of 

prof icienicy in 	typing, the learned counsel stated that 

the 	applicant has iii is'...sod the exempt i on ava i led 	fr oni 

typing test. 	He was not even able to dra ft pi open y 



covri,j,,'forwa ding letters dwspM puLkwd .H (iH :/.. H 

otser vice, it was also pointed out that appi iron t. had 

been sievved ropeated oral inin. 

detailed and speaking order made on considering various 

points uiade by the app.t icon tin his Lop LOS Oh tti0H . 	In 

part ii of the (CR whore a brief statement 15 required to 

be made regarding wo K handled by the otfiL:lol no such 

statomeri t. has been made and an adverse entry that: 

HIS j AH . 	emindors to 

hot...e 	i.s 	rio 

provision for giving any remarks by the reporting officer 

in this column. 	in this col umn only a briel statement 

about the natu re of work hand led by the app I icon t could 

have been recorded. in column iC 'prof icienicy in typing' 

again an adverse entry below average" has been recorded 

urirli md F u 1 of the exempt ion f rom typing grant ted to the 

appi icanL, 	(4 though basically such an exemptlon t rom 

H ping test does not exempt a person from typing but 

,.r:U racy and speed in typing cou Id not be assessed as 

below average.' as the app.L icarit had been exempted I rout 

typing test . 	How Lh is entry was recorded has not been 

explained and as a mat:ter of fact, respondents hay': 

nlarged the scope of the adverse entry by stating that 

the applicant was not even able to draft F:ror:erly 

ccvening/for,)a .... ding letters despite puLL_log in maity years 

of service. This is absolutely irrelevant: to the adverse 

entry relating to typing. ResF:ondents have not rendered 

any 	proof of iss u in p any memor arida or warn i rips to the 



applicant.. 	Oral warnings in matters of adverse entries 

are of no consequence.. 

.., 	True that instructions on ACRs regarding the 

format, time limits for communication and disposal of 

representations are directory but it does not mean that 

respondents should not comply with their own instructions 

in the matter of ACRs on the basis of which career 

progression of the officials is decided.. In the present 

case, however, non-'communication of adverse entries and 

rion'disposal of representation has not been prejudicial 

to the app icflt 

(. I have also perused the records of the 

respondents in which the applicant's representation 

against the adverse entries made in his ACR for the 

period 28..8..2001 to 31 ,3..2002 has been dealt with.. This 

record also does not give satisfactory details and 

reasons for recording of entries in Part II and in column 

1.0. 	However, it is held that no fault can be found with 

entry in column 11 regarding Proficiericy in Work' 

7. Having regdrto the reasons stated and 

discussion made above, this OA is partly allowed 

directing the respondents to expunge the following 

adverse remarks only communicated to the applicant vide 

Annexure-B dated 28..8..2002/4..9..2002 

Col No.. 	Particulars 	 Remarks 

Part II 	Brief statement 	A LDC who needs 
(Not exceeding 	frequent prompting 

\1 	50 words) of work 	and reminders to finish 

.4 
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